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ORDER

PER JUSTICE B. PANIG V.C:

When the matter was taken up for orders, none appeared for the applicants.

However, Ms. K. Banerjee, 1d. counsel appearing for the respondents is present.

2. Although the applicants had been permitted to mention before the Court Hall

No.I for hearing, it appears that from 2001 they have not taken any steps for hearing of

this case. Therefore, it appears that the applicants are no longer interested to prosecute
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the case. Accordingly, the matter is dismissed |

MEMBE )

for default.
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